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has been behaving with us, Therefore,
we must make vilal amendments in
our foreign policy in the sense that
with all our neighbours—Pakistan can
be included in this and 1 am very
- happy to improve relations with them,
but they do not want.including China,
we must improve our relations. Also,
Madam, in our defence polices, let us
go in more for the strategy weapons,
for manufacturing them and improv-
ing our conventional weapons. Let us
not rely at all upon the US. This is
my submission. Madam Deputy Chair-
man, kindly convey this to the Gov-
ernment.

THE RAILWAY CLAIMS TRIBUNAL
BILL, 1987

THE MINISTER OF STATE OF THE
MINISTRY OF RAILWAYS (SHRI
MADHAVRAO SCINDIA). Madam, I
beg to move:

“That the Bill to provide for the
establishment of a Railway Claims
Tribuan! for inquiring into and de-
termining claims against a railway
administration for loss, destruction
damage, deterioration or non-deli-
very of animals or goods entrusted
to be carried by railway or for the
- wrefund of fares or freight to it or
for compensation for death or in-
jury to Dpassengers occurring as a
result of railway accidents and for
matters connected therewith or in-
cidental thereto, as passed by the
T.ok Sabha, be taken into considera-
tion,”

Madam, Hon. Members have

often expressed their concern
about delays in payment of
compensation  for deaths and in-
juries  in train  accidents. Appoint-

ment of Claims Commissioners in ma-
jor accidents, and adjucation of
claims by them, is quite time-consum-
ing, In the case of minor
accidents, the claimants are requir-.
ed to apply to the ordinary District
Courts, and it takes years for the
overburdened District Courts to fina-
lise  their cases, Hence, there is a
need for & more prompt machinery
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to ensure speedy settlement of acci-
dent claims

Another category of claims for com-
pensation against the Railways is for
loss of and damage to consignments
carried by the Railways. The Railways
do settle such compensation claims
through their own Claims OfficeTs,
and this internal machinery has been
streamlined so that the litigation on
this account is minimal, Nevertheless
there are some disputed claims which
go to the civil courts. The House is
aware that Inordinate delavs occur in
disposal of suits by  ordinary civil
courts. Madam, 22,425 suits now pen-
ding are 3 to 9 years old, and 2,580
suits are pending for a period of more
thap 9 year in different parts of the
country. There is therefore, 3 denite
need to provide an expeditious remedy
and to remove harassment and hard-
ship caused to rail users on account
of such prolonged litigation. The Esti-
mates Committee and the Railway Re-
forms Committee had decommended
establishment of a Tribunal to settle
such matters.

The Government have accordingly
brought the Railway Claims Tribu.
nal Bill to provide specialised and ex-
clusive forum for expeditious pay-
ment of compensation to the victims
of train accidents and a much quick-
er remedy to the Trail wusers to get
their less and damage claims resolved.
The proposed Tribunal will also be
vested with powers to deal with dis-
putes regarding refund of fares and
freight charges,

The Tribunal will have adequate
number of Benches in different parts
of the country, so that the applicants
are not required to travel long dis-
tance for getting the relief, Each
Bench will have two  Members, one
judicial and one technical. This com-
position will help in quicker under-
standing of the facts, and judicious
application of law, The Tribunal will
have powers of summary disposal on
the basis of documents and affidavits,
obviating the need for lengthy oral
evidence, as far as possible,
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1 hope that the establishment of
- the Railway Claims Tribunal will ful-
fil one of the long standing demands
of the rail users, and will go a long
way 1n expediting settlement of their
claims against the Railway Adminis-
tration, With thesc words, I commend
the Bill as passed by the Lok Sabha,
for consideration of this House,

The question was proposed

SHRI SUKOMAIL SEN (West Ben-
gal): Madam, it Is a very important
Bill. But I wonder why this Bill wWas
not referred to the Joint Select Com-
mittee which is considering the amen-
dments to the original Railways Act
which was framed  hundred years
back, because this Bill relates to many
provisions which are included in the
original Act. So this should have been
considered in the same way by the
Joint Select Committee. But this has
not been dorie, It has been brought
ih a piecemeal way. Madam, while
considering this we have to conslder
the other provisions of the original
Act. But the time will not permit.

THE DEPUTY CHAIRMAN: Your
time is seven minutes.

SHRI SUKOMAL SEN: It 13 very
difficult to pay atention to this parti-
cular clause of the Bill

Midarn, the Minister says that the
Railway Administration is very much
huntane to the problems of passen-
gers, the consignees and consignors,
and that to speed up disposal of cases
of disputes they are setting up
the Claims  Tribunal. Madam,
the basic question is, why are these
disputes arising; what is the reason?
It you go into the provisions of the
origina] Railways Act enacted a hun-
dred years back by the British Gov-
ernment, it hag a different approach
to passengers as well as to consighees
and consignors—a most inhuman ap-
proach. The Railway refuse to take
any responsibility even for passen-
gers’ Iives, damage to any consign-
ment and so on. Unless this is chan-
ged only by forming a Claims Tribu-
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nal and just speeding up the settle-
ment can we golve the problems of
passengers, consigness and consignors?
This is not possible. This is my basic
and first objection tg the introduc-
tion of this Bill. This should have
been sent to the joint Select Com-
mittee for consideration, and then
the two Bills could have been

brought in a comprehensive manner.
- !

- Y -

l\/fadém, I will show briefly how
the Railways is behaving with pas-
sengers, as also consignees and con-
signors, I will quote some figures,
These are all from the Railway Mi-
nistry’s  publications, In  1677-78.
Madam, 172 persons vrere kiiled and
421 injured in railway accidents.
What was the compensation paid?
An amount of Rs. 4582 lakhs was
paid as compensation, Now, Madam,
if we assume—it is in the Rules that
the maximum compensation for a man
killed in 5 railway accident is Rs. 1

lakh..,« - - 4 . “’Efﬂ
AN HON. MEMBER: Minimum.

SHR} MADHAVRAQO SCINDIA. 1t
is a fixed figure.

SHRI SUKOMAL SEN: If it is a
fixed figure then the compensation
should have been Rs. 178 lakhs in
1977.78, leaving aside the injured per-
sons. But it is only Rs. 45.82 lgkhs,
both for the dead and the injuréd. I
will give another example, I can give
so many examples. But I am trying
to be brief, In 1981-82—and this is from
the Railway Ministry’s own publica-
tion—the total number of deaths be-
cause of railway accidents was 446
and injury was to 777 persons. And
what was the compensation paid?
Only Rs. 46 13 lakhs. These figures are
from the ‘Indian Railway Safety Per-
formance publication. This is
how the problems arise and
the disputes arise. It is because the
Railway Minister’s approach is not at
al] human even toward; those who
are killed in railway accidents, They
do not care for their relatives, their
near and dear ones. That iz why,
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claims are arising. This is- about the
lives that are lost and the people
who sustaip injuries,

Now, I take up the question of
consigner and consignee, I will quote
Section 73 of the origina]l Railwsy
Act, It ig now under consideration
of the Joint Select Committee It
says: “Railway Administration is
responsible for loss, damage or de-
etrioration of goods in transit arising
from any cause except those due to
the act of God, public enemies, omis-
sions cr negligence of the consigner
or consignee, etc.” This Act has many
loopholes,

SHRI NIRMAL CHATTERJEE
(West Bengal): Even God is men-
tioned! It ig a very secular piece of
legislation, }
» SHRI SUKOMAL SEN: It evoked

tremendous laughter in the Joint

Committee when we considered it.
You can assign anything to the act
of God, A train hauls Jown inlo the
river or a bridge collapses. You can

always say that it is an act of God.

God was angry and, therefore, it has
happened, There are a numher of
loophles by  which you can easily

evade your responsibility for loss of
. life or injury or even loss or damage
to the consignments, T1nless theses
loopholes are plugged, how can you
solve the problem nnly by setting up

a tribunal?

I quota Section 74 or the original
Railway Act. Tt says: “When the
consignment is booked af owner’s risk
rate, the Railway Administration has
no responstbility except o1 proof by
the claimant that such loss or damage
wag due to negligenc2”” This clause
also gives enough scope to the Raijl-
way authorities to repudiate genuine
claims, In this way, even whep it is
a case of death or injurv--the Rail-
way Minister may sive hiz attention
to me—the Railway Administration is
in the habit of repudiating the claim
and the Act itselt provides ample
scope to the Administration fo repu-
diate the genuine claims, How many
rlmime ~r  pAamin - un syery yveor? 1t
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ig saig that 4 to 7 lakhs claims are
being filed by parties and customers.
You can imagine the figures. Another
problems is that 35 to 40 per cent
of the claims are vepudiaied, An-
other point I would like to mention
is about statistics. There is another
subjective factor alsy about statisties.
Cap the Railway Administration claim
that the Railway authoritieg are free
from corruption? Whather it is a
case of loss of life or of inmjury or
of damage to a consignment, can the
Railway Minister claim that they
examine these cases in an atmosphere
free from corruption? There too
problemg are created, It ig also our
experience that while many genuine
claims are repudiated, many false
claims are also admitted, These are
facts and the Railway Minister knows
about them. Many false cases are
admitted, The Minister should go
through them and take remedial mea-
sures, In 1984-85, ‘he number of
claims paid was 1,58,000 and the
number of claims repudiated was
1,73,000. It means that more claims
were repudiated than the claims
which were admitted by the Railway
Administration, There are always
technical grounds. Now what are the
technical grounds? Claim was not
submitted before six months, ete.
There wag negligence from the party,
defective condition of packing, im-
proper loading—ali these factors play
into the hands of the Administration
to repudiate claims on technical
grounds. Ag a result, Madam, the
Railway administration is alse losing
its credibility to the people, to the
passengers ag wel]l as to the consig-
nees. They are losing the credibility.
This Act should be properly modified
so that the Railway administration
takes a humane approach to the pas-
sengers and to the consignees and to
public at large. Then only the ques-
tion of settling the claims in a quick
manner arises Otherwise, simply
by setting up a Tribunal the problem
cannot be solved, LRI

Madam, now perhars about 52,000
claims are pendine. According to
th Rill ther will +- 18 P neh - nf
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the Claims Tribunal. So many claims

are arising throughout the country.

{Time bell rings) I do not know how
theses 19 Benches will cope up with
these claims that are accumulating

day by day. Theses are also insuffi-

cient and these 19 Benches would

not be able to cope up with the situ-
ation,

THE DEPUTY CHAIRMAN: Plea-
se conclude now,

SHRI SUKOMAL SEN: I feel this
Bill is entirely defective and this
- should have been sent to a Joint
Committee a comprehensive coaside-
ration by the Committee and then
they should have come up wiln the
original Act with modifications, Other-
wise this Bill cannot simply solve
the problem.

SHRI NIRMAL CHATTERJEE: lLet
the Minister not say (hat corruption
is alsg a universal phenomenon,

o wiasy T (fagre) @ weada
Srawmfy agizar, @My WA AO1Ad
T far aaq frar o & foq & gy
gaaal wifeq Fwar § M amAg
AT At S &v geAIE AT AUgA
g f& S| a@gt 9 g W
Zesyte fam faaix & fad qo fawar
| =@ 4 femiz g7 Wy A
AT G AT T AT B AF T
%1 gfd & fau sw faq 1 3w @
¥ g fear st wr g 1 Ag @)
aa g fr wew W A aga qew
A7} ) afy gft & ot a1F 9l g,
Fr wT F A @wla F qEr gr
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Y & a1 wq qqE w0 iR
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]| W Sram & afrr 3@ &
faa ogq oF a;nm:rt“r a0 ar, Fyeq
wfaEe & gg @ T I @
M 99 @a ¥ IgT AT 00 AT
f5ra & @d ¥ saw Fofa AW F ©F
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g2 ¥ s A7 faq aFd Or e
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A person shall not be qualified for
appointment as Vice-Chairman unless
he has been a member of the Indian
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SHR; PUTTAPAGA FERADHAKRI-
SHNA (Andhra Pradesh): Madam, I
welcome establishment of the Rail-
way Claims Tribunal. At the ocutset
I woulg like to say a few words
about the Government’s attitude to-
wards the railways.

Earlier, railways used to be a Mi-
nistry, Now it is made a Department
within another Ministry. There used
to be a Cabinet Minister for the rail-
ways portfolio. Now there is only a
Minister of State for Railways. I have
no complaint against Mr, Madhavrag-:
Scindia, He is a young man, very-
handsome, He speaks well, smiles
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well and receives well whenever a re-
presentation goes to him. I have no
grievance against Mr. Madhavrao
Scindia, If he is the most suitable
man for railways, let, hith be made
a Cabinet Mimster, It wwmill establish
the Government’s attitude or interest
towards the wellbeing of the railways.
That js the point,

Coming to the Bill, Madam, the
Railway Claims Tribunal js a quasi-
Judicial forum Hitheito there has
been no judicial or quesijudicia] for-
um with so many Vice-Chairmen, 1
do not know what s the purpose of
setting up an offica of Vice, Chairman.
For instance, if you {ake the Sup-
reme Court, there is a Chiel Justice
and then there are other Judges. Tt
means the Chief Justice is alsg a
Judge Or take the High Courts. It
is the same thing there also. There
is a Chief Justice angd there are other
Judges, which means the Chief Just-
ice 1s also a Judge. Ir the same

way, wherever there is ¢ Admini-

strative Tribunal there is a Chairman
and there are other Members also
and the Members include the Chair-
man also. This is the case, general-
ly. Therefore ' T am unable to un-
derstand the purpose of providing for
four Vice-Chairmen in this particular
Tribunal, with a ¢pecial status

Apart from this, as far as my know-
ledge goes, the Bill has no nrovision
for g code of procedure. The Min-
ister simply said ‘“code of procedure”.
If 1 understoodq him correctly, the
Code of Civil Procedure applies to
this Tribunal If the Code of Civil
Procedure applies to this Tribunal.
thep it will be a cumbersome  pTo-
cedure and claims wil] never be set-
tled There should be a simple
procedure angd there should be sum-
mary trial by the Claine Tribunal.
The Civi] Procedure Code will  not
serve the purpose bere

Now I do not find any provisien in
the Bill for an appellate authority
So. when the Tribunal giveg it jud_-
gsement, 1t will be final ‘Then if
there is finality without & provision
for appeal, it will not be judicious.
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Therefore, there should be some ap-
pellate authority. But [ dar't think
there is any such provision made in
this Bill. Madam, T wan! tg point out
another lacuna  Refund of fareg and
freights has alsy' been 1included in
the jurisdiction of the Tribunal. This
enables the passengers to approach
the Tribunal for 1efund of Rs. 2 or
Rs. 3. This way thousandg of peo-
ple, theousands of passengers  will
approach the Tribunal 16 claim their
fares, That 1s why, it will be a very
cumbersome and very burdensome
Job for the Claims Tribunal to go
ahead with 1ts normal work for wnich
it 15 meant. I think only damages
and itemg like that can bp included
Fares shoulg not tp includej in “the
jurisdiction of the Tribunal,

Madam, 1t is g very welcome pro-
vision that a number of Rencheg are
to be set up all aver the country. My
suggestion tp the Minister is, at the
time of setting up of the Benches to
keep in view the jurisdiction of zones
and divisions of the Railways. If the
jurisdiction of the ‘Bench ig coler-
minus with the jurisdiction of the
dwision or zone it will be more
convenient to both the Railways and
the claimants,

WMadam, on this occasion, I would
like to make a suggestion to the hon.
Minister The other day, Madam,
I met Mr. Madhavrao fcindig in his
office to present a problem relating
to my State. There is no company.
If 1 am correct, it is the Hyderabad
Lemon Co, Its perishable goods, its
lemon parcels were demaged in 2
railway accident involving 22 Down
Dakshin Expresg in August last time.
The company has not been paid  the
compensation so far for that. On
that occasion Y took the representa:
tion to the hon. Railway Minister
He received me well with a smiling
face, very pleasahllv Le talked with
me and received -the wepreseniation.
I do not know what happened to the
rep-esentation I have nnt received
even an acknowledsement which 1s a
routine work of the Minister's See-
retariat. -
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Madam, on this occasion I would
hike to suggest to the Ministes to
make a provision for appointing tra-
vel agents, at least for parce]l book-
ing and parce] del’very. There are
hundreds of unauthonsed persons at
the raillway stations -1 sm just con-
cluding—calling themselves “Hunde-
kars.” They misbehave with the peo-
ple who go for booking tneir parcels.
T1f there are autheriseq agencles for
hoth booking and for delivery of par-
cels. 1t woulg be convenient to the
passengers and the Railways. The
Railways can charge something from
the agencies also Thai wilj raise
the revenue of the Railways also.
That way, both the Railways and the
passengers will be benefited.  That
is why. I would hike to make a sug-
gestion to the Minister to keep this
in view, to consider this, I hope
that it will be materialised before
the next Budget Session comes, so
that he can include theat revenue in
the next Railawa, Budget also.

With these remarks 1 woulq like
to support the Bill, Madam,

Thank you very much.

THE DEPUTY CIIAIRMAN: Shri
Aladj Aruna_ not present. Mr. Minist-
er,

SHRI MADHAVRAQ  SCINDIA:
Madam, I am grateful to the House
for the generous suppoit that has been
given to this Bill. Undoubtedly its
objectives gre totally justified, and it
will be the endeavour of the Rail-
way Mimstry to implement 1t in ac-
tion, not to let it remain merely in
words. In fact, it was with this ob-
jective in mind that we brought this
Bil] forward. In the last two years
we ‘have been trying to effect speedy
disposal of claimg and there has been
a lot of progresg in this regard But,
however, we found that as far as court
cases were concerned very very lar-
ge backlog still remzained. It was a
matter which wag nct really ijn  our
hands. [ would %ike to inform the
House that we have also tried to en-
sure gt the initial stage itself, that
the rail user ig satisfied. After a
dialogue with the rail user, if he feels
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that the rallways Fag committed some
lapse we try to satisfy him to  the
full.l  Thig is reflected in 5 number
of new claims preferred. This ig the
first area where we can try, through
greater satisfaction to preduce the nu-
mber of claimg nrafeired, This att-
cempt has been made in the last two
years. In the year 1985-86, there
was a 6.8 per cent reduction in  the
number of new claimg preferred In
1986-87, this was further reduced by
83 per cent. [ am glag to inform
the House that in the first six months
this year compare] to the first six
months of the last year, there has
been a further improvement of 20.3

per cent. So this 1s eviderced from
the fact that a sincere effort has
been made to try and satisfy  the

customer or the vser before he has to
go through the procedural processes
which can take a lot of time.

Similarly, the secongd stage is the
number of claims pending at the end
of the period. Here again we have
made 5 substantial impact. In the
year 1984-85, the number of claims
pending was 85,919, As a result of
the drive jnitiated in 1285, {his num-
ber by the eng of the tinancial year
1985-86 wag reduced by as much as
51 per cent It came down to 41
thousand and odd Tn 1986-87 there
has been a further reduction of 30
per cent The number of claims
pending now at the end of the finan-
cia] year ig 28.865. So, that is the
second stage in wrich we have tried
to implement corrective measures.

Then the third stage i the number
of suits instituteg which also reflect
the level of sat'sfaction or dissatis-
faction. Here again in 1985-86,
there was a reduction of 105 per
cent. 1In 1986-87, a further reduction
of 197 per cent and in April-August
this year compared to the first five
months of last year there has been
a reduction in th2 numbe, of suits
instituteq of 355 ner cent.  So, this
aleo reflects s greater degree of cus-
tomer satisfaction. However, once
these three stages are tackled, if the
claim or the qispute carries beyond
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that, thep it enterg a particular pro-
cess over which we do not  really
have control in reparg to accelera-
tion or deceleration, This i3 what
was worrying us a lot. Tne total
number of suits pending in courts
Now 1s as much &g 58 500, of which
as many as 26,000 are over three
years old. This creates a great in-
convenience to Railway customers
whg are not satisficd by us at any of
the three stages. Therefore, our
objective in bringing in this Bill is
that another forum, g specialised tri-
bunal, should be wrovided instead of

Railways being part of the massive
exercise with  disirict ang various
other courts to dealt with, A specia.

lised tribunal just to deal with Rail-
way claimg should be created. This
ig another forum fcr the customer. if
he is not satisfieq with vs  through
these three stages. He can go there
and a decision can be iaken specially
in our favour or against us, but a de-
cision should come soon after which
again he can go in {further appeal

Some hon. Memterg also said that
we should ensure that the implement-
ation ig also done speedily. I can as-
sure the House that we 1will make gur
sincere effort. In fact, we have tak-
en an informal decision—that, of
course, cannot be a war{ of this Bill.
Generally whatever the Tribunal de-
cides we wil] try and see that 5t least
Railways don't go into appeal again
the whole case iz prolonged. We will
go into appeal onl: when the case is
of a very great magnitude or it has
a substantial impact on railway work-
ing, on the country and if the re-
percussions are massive. However,
we wil] try angd see that the railways
don’t bother the customers and what-
every the Railway Claims Tribunal de-
cides we will try and se2 that we
accept their decision.

Some hon, Members talked about
the joint Select Committee, They
also saig that this task should have
been given to them. The Joint Sel-
ect Committee will take six months
to one-and-a-half year to present its
report. If the hon. House decides to
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pass this Bill even to set up and im-
DPlement the Railway Claimg Tribunal
provisiong will take us administrativ-
ly at least 46 mnnths, So if we
were to wait for the Joint Select
Committee it woulq delay us—possi-
bly by a year or a yvear and-a-half
and then further six months to im-
plement jt. It would mean you have
to wait for almost two  years. We
felt that this i a Bill whicy, can
come forward now because there is
no substantive difference. We are
not making any substantial changes.
We are only making another forum to
decide all railway claims in accord-
ance with the Railway Act. If that
Railway Act is amended at a later
stage  because of the Jomt select
Committee recommencations, be-
cause of the Government's recom-
mendations then at that stage i  the
Joint Select Commiittee deems it fit
they can recommenq the merger of
the Railway Claims Tribunal Bil] in
the Railway Act ilself wtich can also
be done, Therefore we would spee-
dily sel up these Claims Tribunals
and any changes in the Railway Act
because of the Jeint Seleet Commit-
tee or because of the Government’s
deciston would automatically reflect
in the decisions taken at the Rail-
way Claims Tribunal hecause they
would decide on the basig of the Act.
We felt there is no point in delaving
this Bill gny further.

Madam, hon. Member, Shri Suko-
mal Sen talked about some figures.
He gave some figures of 1977-78 and
1981-82 and saig that 172 people were
killed ang only Rs. 45 lakhs were
paid. I would like to inform the
hon. Member that the payments
made in a particulay financial year
bave no relationship with the number
of casualties taken place jn that year
because there may be a lot of back-
log. As you know, Madam, one of
the major reasons for tringing the
Railway Claime Tribunal Bil} is ex-
peditioug settlement of the accident
claims. Agq present in matters of
death an a1 hoc Claims Commissioner
is appointed in consultation with the
State Government. I ean ¢ell the
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hon. House that sometimeg it is a
very f{rustrating experience after an
accident. Not pnce but we have to
write geveral letters to many of the
State Governments to suggest ug a
name for appointment as ad hoc Clai-
ms Commissioner. Thiy process it-
self takes us long and sometimes it is
very frustrating. Ultimately the res-
ponsibility in the public ming rests
with us because of the delay in ap-
pointment of an ad hoec Claims Com-
missioner, On an average it takes
us about a year or 13 months to
settle even accident claimyg ang death
claims. Therefore, a 10t 0f decisions
are takep in the next financial year
for the accidenis thai have taken
place in the previous years or some-
times no claimants may turn up or
he may turn up at a later stage. The
point I am trying {o make it that
all the payments made have no re-
lationship with the number of casual-
ties in that particula, year,

Madam. Members also spoke about
the number of Benches. They must
have noticed in the Bill that the num-
ber of Benches would depend as the
Government may deem fit from {ime
to time In the Financial Memoran-
dum We have talked about 19 Benches.
We will se* up 19 Benches snd then
depending upon the load of work if
we feel that the load of work is not
that much we can reduce this num-
ber in future If we feel that more
Benches are required then, we can
set yp more Benches. The Benches, of
course, will also be mobile, Shri
Yadav Ji talked aboui a couple of
pointgs which I have alreadry answer-
ed. One point he raised was, in the
absence of the Chairman, there was
no provision for immediate take.over.
That is not a fact. Actually, the Vice-
Chairman can immediately take over.
This is ip section 6. Similarly, he talk-
ed about why judges should join un-
less after retirement The provision
is for a retired judge or judge to

* pecome Chairman of the Tribunal
" and the salary scale at Chairman's
level 1s that of the Secretary. So, there
should be np problem ag such, Then,
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i_t is alsy open to petired High Court
judges to take up this responsibility.

SHRI SATYA PRAKASH MAILA-
VIYA: You have alsp made a provi-
sion for sitting judges,

st wrgaay fafugt : gy argw
T ag g fw fafer s a4t wd o
g qgl @t fegde Tx 65 1
qaHT g wga ar f7 .,

Why should they leave their posts
and come? 1 do not see any reason
why they cannot come because the
salary scale 1s mnot less. The salary
scale is the same. (Interruption).

5 g SFWM W@ w ¢ S
fafem g7 @ grSwIE 7 94T fagly
® 7 T@Argy a1 ad &

SHRI MADHAVRAQO SCINDIA:
As far as the number of tribunals is
concerned, I have already expresscd
my views on that. A time lmit for
judgment was raised by Sh. Mishra
Ji. He had talkeqg about a fime limit
to be laig down for judgment. Madam:-
our objective is speedy and expedi-
tious qisposal of cases and 1 am sure,
since the Tribunal is occupled by
very senior, responsible and experi-
enced peaple, they would fully imple-
ment the objective and act with an
imbibed spitit in which ths Claims
Tribunal has been brought forward.
1 do not think 1t to be proper to place
a time limit on a Tribunal, T do
not think it would be proper and
I think, we can rest assured that they
woulg expeditiously dispose of these
claims, (Mishra Saheb also talkedq ahout
the implementation of the judgment
being speedy. As T have already sait
and I assure you, every sincere effor
will be made for this. Mr. Radha
krishna raiseq a point about appea
*5 the High Court. T have already sai
that the appeal does rest and tt
aggrieved party can go in for an ar
pea]l also, T think, Madam Deput
Chairman ang everyone else ig gettin
a bit restive for lunch.

THE DEPUTY CHAIRMAN: ¥
have to meet again at 2.30 PM.
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SHRI MADHAVRAQO SCINDIA: So,
Madsgm, once again, I would like to
thaak all the hon. Memberg for the
generous support that we have recelv-
ed from all sides of the House and
Dr. Ram also for his very geneious
words that he used in describing
the railways and I am sure, with the
encouragement that we hava received
from all the sides of the House, we
will constantly succeed in our endeav-
ours to improve the railway system
and to improve the facilities tp the
railway users. Thank you.

THp DEPUTY CHAIRMAN. The
question Is.

“That the Bill {0 provide for the
establishment of a Railway Claims
Tribunal for inquiring inte and
determining claims against a railway
admnistration for loss, destruction,
damage, deterioration or non-deli-
very of animals or goods entrusted
to be carned by railway or for the
refund of fares or freight to it or
for compensation for death or m-
jury to passengers occurring as a
result of railway accidenty and for
matters connected therowith or
incidental therefo, as passeq by the
Lok Sabha, be taken into considera-
tion.”

The mgotion was adopted.

THE DEPUTY CHAIRMAN: We
shall now take up clause-by-clause
consideration of the Bill,

Clauses 2 to 38 were added to the
Bill.

Clause 1. the Enacting Formula and
the Title were added to the Bill.

SHRI MADHAVRAQ SCINDIA: Ma-
dam, I beg to move:

“That the Bill be passed.”

The question was put and the
‘motion was adopted.

THE DEPUTY CHAIRMAN: Now
the House stands adjourned ang will
meet again at 235 p.M.

The House then adjourncd
for lunch at thirty-five minu-
tes past one of the clock

—
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The House reassembleq after lunch
at thirty-five minutes past two of the
clock. The Deputy Chairiman in the
Chair.

REPORTED REMARKS OF THE
HOME  MINISTER, SHRI . BUTA
SINGH, AGAINST THE CHIEF
MINISTER OF ANDHRA PRADESIL

SHRI PARVATHANENI UPEN.
DRA (Andhra Pradesh). Madzpy De-
puty Chairman, [ think you for allow-
ing me to make this special mention
which is very mmportant and serious
and aleop unpleasani for me 1 would
like to refer to the utterances of the
Union Home Minister, Mr Buta Singh,
during his recent visit lo Andhra Pra-
desh,

THE MINISTER OF HOME AF-
FAIRS (SHRI BUTA SINGH): I; is
based on the press report

SHRI PARVATHANENI UPENDRA:
Yes, based on the press report. (In-
terruptions)

THE DEPUTY CHAIRMAN.: Order,
please.

SHRI BUTA SINGH: I just want-
to submit this. Let us be fair. These
are press reportg till I speak.

SHRI PARVATHANENT UPENDRA -
I said, “baseq on press reports” T
also received reports aver telephone
from other sources,

AN HON, MEMBER: Unreliable
sources. (Interruptions)

SHRI PARVATHANENI UPENDRA:
Madam, will you please conlaip them?

THE DEPUTY CHAIRMAN. I re-
quest all the hon. Members to give a
peaceful hearing to what the other
hon. Members have to say. Yoy will
have a chance to reply. Please kerp
the atmosphere peaceful in the House.

SHRI PARVATHANEN! UPENDRA:
Madam Deputy Chairman, I have said
the matter is very serious because it
affects the Centre-State relatlons in



